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(iii) REPORTED DEMOLITION OF SHOPS IN 
SHASTRI BAZAR IN SOUTH DELRI 

SHRI K. GOPAL (Karur): Madam, 
I am thankful (0 you for having allow-
pd me to speak on this important 
matter. On the 20th August, 1978, the 
Police and the qRPF swung into sUdden 
action in the Shastri Bazar market in 
South Delhi and pulled down IOO-odd 
shops or that market. It was shocki~ 
that the shopkeepers were given no 
prior notice. They were not even given 
time to remove their goods and their 
belongings. All these shopkeepers were 
puor vegetable sellers. They have been 
deprived of all their belongings and 
means of livelihood. 

The Shastri Market serves the needs 
of s('vpral resirlen1ial colonies in South 
D€'lhi and the demolition of the market 
has caused immense inconvenience to 
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the people of these colonies. I request 
OOt a thOrough probe be made into the 
pl'bpriety of the demolition of this mar-
ket ' urgently. and ' steps be taken to 
rehabilitate these people suitably. 

(iv: REPORTED CORRUPT ['RAcncE.'! ADOP-
TED BY MANUFACTURERS OF SoFT DRINI, 

"THUMS-UP" 

SHRI K. LAKKAPPA (Tumkur): 
My su~ect matter under rule 377 is 
about the corrupt practices adopted by 
the Delhi Bottling Company, the manu-
facturers of the soft drink 'Thums Up'. 
in claiming it as a Cola drink and at 
the same time evading payment of 
enhanced excise duty which is to be 
paid fOl' soft drinks containing Cola. 

'[he Delhi Bottling Co .• manufactur-
ers of the soft drink "Thums Up", in 
their advertisements have been claim-
ing it to be a Cola product; but at the 
same time they have not been paying 
the enhan~ed . excise duty which is 
required to be paid by manufacturers 
of soft drinks containing Cola nut ex-
tr~ct. 

The company is encouraged in its 
corrupt practices by the conflicting and 
misleading statements made by the 
Government from time to time in the 
matter, In reply to a Starred Quc~tion 
No 1002 dated the 5th May, 1978 re-
ga;ding the Cola nut content of the 
soft drink "Thums Up", the Minister of 
State in the Ministry of Finance, Mr, 
Satish Agrawal said: "The chemical 
examiner's report has since been re-
ceived by the concerned Collector ~m~ 
it has confirmed that the 'Thums Up 
is free from Cola nut extract.·' This 
is the decision of one Minister. 

However, in a letter to the Gencrnl 
Manager of Messrs. Delhi Bottling Co. 
dated the 13th ,Tune 1978, the Director 
General of Health Services has stated 
thus: "We are informed that the pro-
duct does not contain Cola nut extract 
and thus this could be a case of mis-
branding of the product," 
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Thus there are two different ver-
sions, 'Later on, in the course of his 
reply to Starred Question No. 167 on 
the 27th 'July 1978 pertaining to the 
soft drink 'Thums Up', the Minister of 
State of Health said that the drink had 
been sent to an institute for anlllysis, 
to ascertain whether or not it contained 
any Cola, and that since that could not 
be established by the institute, the 
drink has been sent to another insti-
tute fOr further analysis," It means 
that dilatory tactics are adopted to 
help these private companies, 

It will thus be noted that the infor-
mation given by the Government trom 
time to time about the Cola content 
of the drink "Thums Up" is not only 
conclusive but also misleading, Maybe 
there are under-hand dealings between 
the Government and that company. 
The firm for its part is taking advant-
age ot the situation and cheating the 
public, with mis-branding advertise-
ments, and at the same time by not 
paying the enhanced excise duty re-
quired to be paid by manufacturers of 
the soft drinks containing Cola nut 
extract, They are cheating the Gov-
ernment to the extent of several lakhs 
of rupees. 

The Government should arrive at a 
definite conclusion about Cola Nut con-
tent Of the drink "Thums Up", I de-
mand from the Government that quick 
action should be taken, not only to 
institute criminal and civil proceedings 
against the company, but at the same 
time preventing them to stop miSlead-
ing 1he public with wrong adver~ise­

ments and making huge proOts there-
hy, Even now, they are ndvertising it 
as ('ola after raising it in Parliament. 
I hope Government will do something 
about it, 

MR CHAIRMAN: Now there is a 
motio~ for consideration of Rajya Sa-
bha Amendment to the Tobacco Board 
Amendment). Bill. Time allotted is 
one hour. Mr, Minister, 


